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CENTRAL ADMINISTHATIVE TRIBUNAL, ALLAHABAD BENCH

ALLAHABAD

Allahabad : Dated this 23rd day of March 2001

CORAM :=-

Hon'ble Kr. Justice RRK Trivedi, V.C.

Ty Original Application No.284 of 2001,

J.R. Arya son of Late Shri JoXkhi ‘lam,

Senior ‘Telecommunication Office Assistant (Phones),
in the Office of Cenesral ilanager relecommunication/

Bharat Sanchar Hdicgawm, Uareilly.
(br. HN Tripathi, Advocate)
- L] L] - [ ] - - -hﬁplicant
Versis
1. Union of India through secretary liinistry
nf releeconmunication/Bharat Sanchar Wigam Ltd.
Governinent of Incdia, 3anchar Bhai'an,

ljcw Delhi.

2 The Chief General !lanager Celecomminication/
Bharat Sanchar !ligam U.P. West Circle DNehradoon.

3 The Ceneral "anager Telecommunication/
3harat Sanchar Nigam, Bareilly.

In
A B Driginal Application 1.245 of .EDO-I > .Respondents

langali Ram som of Shril Duli Ram,

Senior (elccomaunication 0Office Assistant(Phones)
in the Office of General 'anager Telecomminication
/Bharat Sanchar lligam, Badaun.

(Nr,HII Trinathi, Advocate)
s &« o« s = &« Respondents
Versus
1. Union of India through Secvretary !inistry of
lelecom mnication/Bharat Sanchar !!licam Ltd.

Government of Tndia, Sanchar Bhawan, letr Nelhi

2, The Chief General Uanager, Telecomminication/
Bharat Sahchar Nigam UP. West Circle Dehradun.

3 The General lanager Telecommunication/Bherat
Sanchar HJicam, Badaun,
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Original Application No.286 of 2001.

Ram Bharose Lal son of Shri Sewa Ram, J]

Senior Telecommunication Office Assistant(Phoneqkﬁ

in the Office of General lManager Telecommunicatio /
Bharat Sanchar Nigam, Bareilly.

HN Tripathi,lhdvncate)

e m s v oabs o ADDLICARE
Versus

Union of India through Secretary Ministry of
Telecommunication/Bharat Sanchar Nigam Ltd.
Government of Indla, Sanchar Bhawan,

New Delhi.

The Chief General Manager Telecommunication/
Bharat Sanchar Nigam U.P. West Circle, Dehradun.

The General Manager Telecommunication/PBharat
Sanchar HNigam, Bareilly. -

L N BB I B B

Satish Chandra Saxena son of Shri Mool Shankar Saxena,

Senior relecommunication Office Assistant (Phones)
the Office of General Manager, relecommunication/
Bharat Sanchar Nigam, Bareilly.

HN Tripathi, Advocate) ;
2 2 3 3 3 3 ,hpnlicant
Versus
Union of India through Secretary Ministry of
Telecommunication/Bharat Sanchar Niga ™ &td.
Government of India, Sanchar Bhawan, ! Delhi.

The Chief General !Manager Telecommunica*!on/
Bharat Sanchar Nigam U.P. West Circle., 'ehradun.

The General Manager Telecommunication/Bharat
Sanchar Nigam, Bareilly.

e ¢« s » « oRespondents

Original‘ﬁgplicaﬁicn No.288 of® 2001.

Jagdish Chandra (I), Son of Shri Ram Chandra Lal,
Senior Telecommunication Office Assistant (Phones)

in

in the Office of General Manager Telecc munication/

Bha;at Sanchar Nigam, Badaun.

HN Tripathi, Advocate)

o ¢« « = « sapplicant
Versus
Union of India through Secretary Minist:v of
Telecommunicatjon/Bharat Sanchar Nigam ' td.,
Government of ndia, Sanchar Bhawan, B¢ Delhi.

The Chief General Manager Telecommunica: lon/
Bharat Sanchar Nigam, U.P. West Circle, '<ehradun.

The General Manager Telecommunication/Bhia-at
Sanchar Nigam, Badaun,
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By Hon'ble Mr., Justice RRK Trivedi, V.C.

A ;
In thésl?hunch of OAs the controvery is with regard

to the application of policy/scheme of biennial cadre

v mbBvzaead
reviewLPy the Central Government dan 16=10-1990. The
applicants are ¢ erving as Senior Telecommunication Office
Assistants (Phones) at Bareilly and Badaun. Under the
scheme mentioned above they are entitled for Grade IV in
the pav scale of Rs,2000-3200/-. The grievance of the
applicants is that though persons junior to them have
been given henefit of pay scale mentioned above, they have
been denied without there being any justifiable reason.
Learned counsel for the applicant has also placed before
me the judgement of  this Tribunal ﬁf Calcutta Bench in
OA N0.1493/1999 (Annexure-A=5) and another judgsﬂent of
the same Bench in OA No.313/1994 (Annexure-A=6). aﬁhthe
similar circumstances, relief has been graqtﬂd to the
applicants of the said OAs. Learned counsel for the
applicant has also placed before me the cony of the
representation (Annexure-=A-=4) by which they claimed the
benefit., The representation was filed on 22=1-=1995 and
is étill pending and has not been decided. In my opinion as
the controversy has already been concluded by the various
judgementslof this Tribunal given by different Benches,
it is not necessary to enter into the controversy acain
except for a direﬁtion to the respondent no.3, General
Manager Telecommunication/Bharat Sanchar Nigam,Bareilly/
Badaun to consider and decide the representation of the

applicant by a reasoned order within a specified time.
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2. The OAs are accordingly disposed of finally with

a direction to respondent no.3 to consider and decide the
representation of the applicants by a reasoned order
within a period of two months from the date a copy of
this order is filed before hiq/in the light of the
nrd:l}‘passed by this Tribunal mentioned above. There

shall be no order as to costs.




